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Mr DEPUTY CHAIRMAN We
shall now take up clause-by-clause
consideration of the Bill

Clauses 2, 3 and the Schedule were
added to the Bill

Clause 1, the Title and the Enacting
Formula were added to the Bill

SuHRI JAGJIVAN RAM Sir, I move

“That the Bill be returned”

Mr DEPUTY CHAIRMAN Motion
moved

‘That the Bill be returned”

Surt BHUPESH GUPTA
like to say a few words

Mr DEPUTY CHAIRMAN No
speeches, we have exceeded the time
I am not allowing any speeches

I would

Surt BHUPESH GUPTA But you
did not allow me tn ask that question

Mr DEPUTY CHAIRMAN You
can table a separate question

The question 1s-

“That the Bill be returned”

The motion was adopted

REPORT OF THE COMMISSIONER
FOR SCHEDULED CASTES AND
SCHEDULED TRIBES, 1955

Tue DEPUTY MINISTER FoOR
HOME AFFAIRS (SHRIMATI VIOLET
ALvAa) Mr Deputy Chairman, I beg to
move

‘That the Report of the Com-
missioner for Scheduled Castes and
Scheduled Tribes for the year 1955
be taken into consideration”

Sir, the Report of the Commissioner
for Scheduled Castes and Scheduled
Tribes for the year 1955 1is before this
House The subject 1s neither new
nor novel It 1s a national effort to
remove a national evil which we have

.
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inherited for centuries past Sir, the
Constitution embodies our aspiration—
aspirations that were born out of a
determination Our Constitution lays
dowan cetlain guarantees, from those
guarantees we do derive our sanctions
to work for the down-trodden i1n our
land With those sanctions we try to
fulfil the dream—unfulfilled yet—of
the Father of the Nation It 1s not an
easv task to plan and serve and
ameliorale a large mass of people who
live on the outskirts of society Let
me give you the figures, five crores of
our people are called scheduled castes,
two crores are called scheduled tribes
and 47 lakhs are called vimuktha
jathi, that 1s, the ex-criminal tribes—
all these 1n this vast and ancient lanada
where centuries old customs and
superstitions and orthodoxy die hard
But, Sir, the Herculean task has well
begun and I feel that this task will
gather a Herculean tempo 1n years to
come We are very fortunate in this
country today to have at the helm the
hon the Home Minister, Shri Pant, a
man of vision, a man of conviction, a
man who has dedicated his life to the
service of humanity He today impa-
tiently works for the down-trodden of
this land I say impatiently because
when you see his Ministry functioning
in this direction, though he may be
preoccupled with the bigger problems
of the State, for social welfare of the
scheduled castes and scheduled tribes
15 not exclusively the concern of the
Ministry of Home Affairs, nevertheless
he works impatiently Indeed he 1s
the guiding force, the beacon lLight, for
those who live, shall I say, on the peri-
phery of what we call civilised socie-
ty Sir, his vigilant eye, his kindly
care 1s always there Be 1t a centrally
sponsored scheme far away, remote
on the hills For once, I see Mr
Bhupesh Gupta smiling That means
that he agrees with all that I say

Surr BHUPESH GUPTA (West
Bengal) The tribute 1s becoming too
iong

SurmMATI VIOLET ALVA Is it
insinuating, as my colleague says?
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Sir, I may very safely say that the
First Five Year Plan is over. We are
in the Second Five Year Plan. Pro-
gress itself seems to be progressing.
Those days when we talked of lapses
of grants—are gone. Criticism will
always be there and constructive criti-
cism ig indeed welcome, for we would
like to see ourselves as others see us;
but the criticism should be construc-
tive and helpful for us to finally ful-
fil the targets that we have laid before
the nation. In the Second Five Year
Plan we observe that the Centre and
the State are co-ordinating in 4 better
manner. They are co-ordinating for a
better purpose. They are coming
closer and closer, so that the money
spent is not mis-spent. When I was
in Bombay recently I paid a visit to
the Tata Institute of Social Sciences—
Prof. Wadia there reminds me of that
visit—where I found tribal young men
and women who had come there for
" refresher courses. It heartens you
when you see such people coming
down the hills, trying to learn from
us, civilized people, and going back
0 serve their own people. But I must
not forget to mention governmental
and morc so the non-governmental
organisations. In no country, in no
democracy can Government fulfil all
the tasks for the welfare of its peo-
ple. Therefore, we shall have to
depend perhaps more and more in
years to come on non-governmental
organisations, provided we get men
of zeal, missionary zeal, who will
dedicate their lives and work for these
crores of people who are still outside
society. Flaws and blemishes will
always be there in whatever we do
and I shall hear a lot of criticism on
this Report; but flaws and blemishes
will always be there in the best of
your efforts. We only try to serve to
the best of our ability and capacity
and availability of resources; but to
me it appears that the tangled skein is
getting unravelled and it is showing
itself in a better pattern of society
that we are trying to weave.
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Before I come to the next point I
must not forggt to make a passing
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i reference to the Commissioner for
Scheduled Castes and  Scheduled
Tribes He is there to serve us and
those fcr whom he works; it is nothing
new or imposed on him that he is
doing today. He has been a well-
known sovial worker all his life and,
therefore, this is a job to which he
has devoted himself wholeheartedly.
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Surr H. P. SAKSENA (Uttar Pra-
desh): Dedicated himself rather.

SHRIMATI VIOLET ALVA: Better
still dedicated. Then, Sir, since this
is my first full-dress performance in
this House with my colleague next to
me, Shri B, N. Datar, I must say
something about him, because I used
to sit behind and listen when he used
to pilot these Resolutions in the past.
He talks from first hand knowledge. 1
mav talk from facts and figures before
me. He talks from first hand know-
ledge for he had been round the coun-
try over the hills and down the dales.
He has been to the tribal areas and
he has been to those places where the
scheduled castes live in slums and
garrets. And there according to what
I heard from his mouth in the days
gone by sitting behind him, he hear-
kened to the music and the song of
those people and to their own unique
culture. Our Prime Minister reminds
us now and again of the music and
song that these people have. It is not
the simplicity of their life born out of
poverty, but it is the simplicity of
their hearts that we must try to retain
and recapture—we who live in a bet-
ter society.

PanpiTr ALGU RAI SHASTRI (Uttar
Pradesh): Purity of heart.

SHRiMATI VIOLET ALVA: Simplicity
and purity both. Then, shall we
stretch our hands today and tell them
that the sins of yesterday shall vanish
into the sunshine of tomorrow? Have
you and I made up our minds that
those whom we call down-trodden and
scheduled castes and scheduled tribes
are no longer so, but they are one
with us? Their origin is lost in their
hoary past. Who knows what they
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were-—princes or beggars, we do not
know. We stretch our hands and we
want them to come nearer and for
that this Report today is under discus-
sion. T shall be brief . ..

Surt BHUPESH GUPTA:... . less.

SurimaTi VIOLET ALVA: The
reports are long and I think the
speech should be short, because the
reports give you facts and figures. The
report was placed before this House
last year in September, but just the
other day the statement giving you the
facts and figures—the recommenda-
tlorts and thelr Impiementation—was
laid on the Table of the House. I do
not think it would be proper for me
to now take up your time by repeating
what has been laid on the Table.
Nevertheless, in the Second Five Year
Plan we have devised many things.
To begin with, in the Second Plan the
allotment is almost double. The task
takes a kind of magnitude that we
sha'l need many workers. We shall
need really those who feel and believe
that they are with and for these peo-
rle for whom we talk. Under the
Second Five Year Plan we not only
want to eradicate untouchability but
we want to bring them closer to our
level. Under the Second Five Year
Plan, as I have said, most of the fasks
are left to the various States and
matching grants of 50 : 50 are to be
given for housing, agriculture, to
landless labour and to all other pur-
posas. For that purpose, we set up
two Advisory Boards last year under

the chairmanship of the hon. Home
Minister. The Boards are reconstitut-
ed. The nature of the Boards is

advisory no doubt. But the scope of
the BRoards is to discuss the general
pclicy and the general approach that
we should make, to make our task
eas‘er ané nearer fulfilment.

I begin with the most obnoxious
thing, that is, untouchability. We have
on our Statute Books measures for
the removal of untouchability and yet,
if you see in this Report, there are so
many thousands and thousands of
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cases where people are prosecuted for
practising this.

Surr DEOKINANDAN NARAYAN
(Bombay): Thousands are prosecuted?
Where?

SuriMATI VIOLET ALVA: Yes, Sir.
I will give you the information.

Surr DEOKINANDAN NARAYAN:
1t is not more than 400. If is only 376.

SurrMmATI VIOLET ALVA: The avail-
able information shows that upto the
end of 1956, as many as 380 cases
were registered with the police in the
above States and Union Territories of
which 327 were challaned. Then he
goes on: “181 in Bombay” and so on.
You can have this note. It does not
reach to thousands, but it does reach
to quite a few hundreds. (Interrup-
tions.) But it is there. I shall qualify
my statement that even for those who
are not prosecuted or challaned, it is
there. It is in our very attitude and
I demand here from this Bench that
we must change our approach. Pandit
Algu Rai Shastri said it is the purity
and simplicity of heart by which we
can solve problems. The Government
cf India have printed 1,00,000 copies
of this Act for distribution to the State
Governments and non-official agencies.
It has been translated by the Informa-
tion and Broadcasting Ministry. The
figures are here. I do not think it is
recessary for me to read them out for
they do run into hundreds or thou-
sands. I may be wrong, but I am sub-
ject to correction—they do run into
several thousands.

Sit, the expenditure figures of the
First Five Year Plan are not fully
available with us for the simple reason
that the States have yet to send them
on tc us. The nation was preoccupied
with the General Election and before
that, with the States Reorganisation
and therefore, for those figures we
shall have to wait a little more, but
they will come in. In any case, it is
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very encouraging that now, the States
have Welfare Ministries or their own
Welfare Departments by which they
are intensifying their drive in this
respect.

Surr N. R. MALKANI (Nominated) :
We are diccussing the Report of 1955.

Have we not got expenditure reports
about 19557

SurimaTti VIOLET ALVA: Not of
the whole five years; not all.

Surr N. R. MALKANI: Not all?
SHriMAaTI VIOLET ALVA: No.

Then we come to education. In the
Scheduled Tribes areas, we are trying
to give them education as far as pos-
sible in their own dialects. In Assam,
we have succeeded in giving them
primary education in the Miso dialect.

4 PM.

Then I come to t1:1e question of
scholarships. Scholarships up to the
prc-nratric stage are dealt with by the

various States. Post-matric stage
cories to the Centre. There is also an
award of scholarships for public

schocels. In public schools, for children
of age group between 5 to 13, there is
a reservation of 174 per cent.—for
children Dbelonging to Scheduled
Castes and Scheduled Tribes. Even
the Defence Ministry has made
arrangements by which they get a
reduction in fees before they join such

wstitutions as the National Defence
Academy,

In regard to technical education, 20
per cent. of the seats we are trying to
reserve for them. The Ministry of
Education has requested all other
Ministries to look into the subject.

For the landless labour, we have a
definite scheme by which there are
ashram schools and the Bhoodan land
is distributed to them, They get
grants also to settle down on that land.
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Coming to shifting cultivation, an
effort is being made and research is
being carried out to see how to settle
the tribal people in one place and they
do not shift from season o season and
from place to place because of erosion.
And to that effect under the Second
Five Year Plan—and even before
that—the various States have made
the.r pilot projects which are in ope-
ration.
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Then we come to forest labour. It
was the late Shri B. G. Kher who
worked in this direction and
tried to see that labourers’ co-
operative societies were organised
in the Bombay State. This is for the
simple reason that, when forests are
cleared, contractors get in and that is
why we are frying to establish co-
which  the
lapourers of that area can be helpful
to themselves and to others.

Communications are bad, especially
in the tribal areas. But there also,
we have a definite scheme under the
Second Five Year Plan by  which
15,500 miles should be constructed;
40 roads should be metalled and 700
bridle-paths should be constructed.
We are leaving the pucca roads to the
different States for the simple reason
that they derive revenue from these
all-weather roads.

We have also got cultural research
institutes dealing with specially the
Scheduled Tribes, whereby their cul-
ture could be guarded and we could
advance their progress keeping in
mind their unique culture and educate
them on those lines.

I shall now speak about the various
posts for there is a lot of comment in
tpnat House and in this House about
recruitment. As far as recruitment
goes, we have given them a conces-
sjon in regard to age—8 years. We
pave given them concessions waiving
the Second Class which is usually the
class for candidates for competitive

~N
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examinations. We have always borne
in mind the standard of efficiency—
we have undertaken to bear in mind
that even though they are not of a
particular standard, they should be
recruited.  Sir, in this respect, four
Scheduled Castes personnel have been
taken into the I.A.S. and one Schedul-
ed Tribe candidate and that is recent-
ly. Then, Sir, as far as the promo-
tions go, it was made very clear by
my colleague in the other House the
other day that after a person is
recruited on  those concessional
grounds, he must be judged on his
own merits for promotion. I think
there is nothing wrong in that. I
think that he should by sheer dint of
merit be able to go up, to which also
there was an objection raised that the
Selection Boards must also have a
Scheduled Caste or a Scheduled Tribe
man to see that no injustice is done.
But I do not think that after one is
recruited, that should stand in his
way, for if your merit is good, if you
are efficient, if you can prove your
worth, I do not think that anyone
can stop you. So far so good. And
I do not think that prejudices go so
far that they would be kept back.

Then, Sir, as regards housing, in the
Second Plan we have set aside Rs. 8
crores for the housing of Scheduled
Castes and Scheduled Tribes and Rs.
20 crores have been provided for slum
clearance. The figures are large, butl
the task is larger, because we have to
settle a mass of people gradually and
in a planned manner, so that they can
be rehabilitated on land and in society.
There are the Community Blocks, the
N.E.S. Blocks and the Welfare Blocks
in these areas of Scheduled Castes
and Scheduled Tribes, and they have
got to be intensified more and more.
We are planning it and we hope to
fulfil the targets laid down in the
Second Five-Year Plan. Sir, I do not
wish to refer to any further points,
but I do feel that with a correct
approach we can fulfil our fargets at
least psychologically, if not physically.
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Surt BHUPESH GUPTA: What is

that psychological fulfilment of the
targets?

SHrIMATI VIOLET ALVA: Just now
I mentioned that. We must think that
they are one of us. I have gone round
some areas and I feel that we need a
correct approach along with the plan
to bring them closer, for let me tell
you:

“Honour and shame from no con-
dition rise;
Act well your part, there all the
honour lies.”

And that is exactly what these people
are. Thank you, Sir.

Mr. DEPUTY CHAIRMAN: Motion
moved:

“That the Report of the Commis-
sioner for Scheduled Castes and
Scheduled Tribes for the year 1955
be taken into consideration.”

Surt MAHESH SARAN  (Bihar):
Mr. Deputy Chairman, I have tried
to carefully go through the two volu-
mes of the Report that has been
presented to us. And I must congra-
tulate the Commissioner for Sche-
duled Castes and Scheduled Tribes
for giving us very useful infor-
mation regarding the subject. But,
Sir, I have a feeling that more atten-
tion is being paid on a smaller number
of people than on the majority. I
find in the Report a lot of mention
made about the representation in
Parliament, the representation in the
various State Assemblies, the repre-
sentation in the Gram Panchayats
and the Local Bodies. Then we have
also a long list of the persons of
Scheduled Castes and Scheduled Tri-
bes who have been taken into the
Government service and the facilities
provided for them. Then we find &
lot of money being spent on education
and there is a long report about that
But what 1is happening to the
common man or what Dbenefits ¢
common Scheduled Caste man or ¢
Scheduled Tribe man is having, is no
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at all clear from the report that has
been presenteed to us. 1 would there-
fore direct the attention of the Home
Ministry to the fact that we should
get more and more information regar-
ding the following matters, which I
think will be useful in order to judge
what improvements have been made:

(1) The number of families 1
each State to whom land has
been given: This will give us
an idea as to how many per-
sons are getting land and are
being rehabilitated.
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2% The number of houses poilt
for Scheduled Castes and
Scheduled Tribes in each

State.

The number of hospitals and
moving dispensaries in each
State.

(4) The number of cottage indus-
tries opened in each State.

(5) The number of co-operative

credit societies in each State

(6) The number of voluntary
organisations in each State
working for the uplift of

Scheduled Castes and Sche-
duled Tribes.
(7) The number of primary and
secondary schools opened.

It we get all this information, we will
be in a position to know how the ordi-
nary people, the people who form the
bulk of the Scheduled Castes and the
Scheduled Tribes are benefited. There-
fore, it is necessary that in future if
possible, we should get all this infor-
mation,

Then, Sir, there is a very important
matter to which I wish to draw the
attention of the Minister, and that is
that special attention has to be paid
to the Scheduled Tribes. We started
giving special privileges to the back-
ward classes, but among the Schedu-
led Tribes and the Scheduled Castes

| RAJYA SABHA ]
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I find that the Scheduled Tribes are
the persons who are more backward,
and therefore special attention has to
be paid to them, and from the Report
I do not think that that attention
which they deserve is being paid to
them. Now, Sir, when we realise the
way in which they live, the place
where they live and the want of faci-
lities that they are suffering from, we
begin to feel that these are the people
who deserve greater attention and the
Government has to see that these
people are carefully locked after.
They live in jungles; they live in the
hilly areas where there is very little
of communication; they have practi-
cally no ties with the ordinary people.

1232

Smft P. N. RATABHOJ (Bombay):
Why have you started that Harijan
Ashram?

Sart MAHESH SARAN: Harijan
Ashram is all right. I do not say that
we should not help all the Scheduled
Castes and the Scheduled Tribes. But
what I say is that we must realise that
the Scheduled Tribes deserve more
atteption. You who belong to the
Scheduled Castes must realise that
they require greater attention than is
paid to the Scheduled Castes. Now,
Sir, I have had an occasion of visiting
the {ribal areas, and I know their
difficulties. They do not understand
even the language; they have very
few shops, very few facilities, and
they roam about from place to place.
And even the officers who are
appointed for them, I am sorry to say,
are not able to enter those places
which are very far off and which are
to be entered on foot. Itis really
those people who require the greatest
attention, and therefore I say that the
time has come when a distinction has
to be made regarding the expenditure
on the Scheduled Castes and the
Scheduled Tribes. The tribals are
about 1,91,16,498 and the area they
inhabit is much larger than the area
inhapited by the scheduled caste
people. They live at far off places,
and therefore it is necessary that some
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method must be evolved by which
there is a bond of union, a bond of
comradeship, between them and the
people of the plains and alsp the
scheduled caste people.

More money has to be spent on agri-
culture so far as the tribals are con-
cerned, because the land there is diffi-
cult to be ploughed. They have
terraces and jungles and things like
that. They have to be cleared if any
agriculture is to be made possible.

Then housing is necessary so far as
these tribal people are concerned.
They stay in dilapidated huts. Some
of them are staying even in corners of

jungles where they have put up a
small hut. For housing also, more
money is required for the tribal
people.

Some of them believe in  shifting
cultivation and attempts are being
made to induce them to stay at one
place and do agriculture. More

attention has to be paid so that these
tribals who believe in shifting cultiva-
tion may go back and stay permanent-
Iy at one place and get all the benefits
that it would give.

Then another point which is import-
ant to the scheduled castes and
scheduled tribes is coftage industry.
This is very very important because it
gives them a little bit of extra income,
and then some of them have some
beautiful art so far as their particular
industries are concerned. Therefore,
special attention has to be paid to this
aspect of the question also.

The most important is the establish-
ment of co-operative credit society.
The Scheduled Castes and Scheduled
Tribes are poor and are in the hands

of the money-lenders, and it is diffi-
cult for them to get out of their
clutches, so, their lives become

miserable. Of course, it is true in the
case of all poor people in India, but

what I am suggesting is that special
attention should be given to this
question.

42 RSD—T.
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There is another important point so
far as these tribals are concerned, and
that is the teaching of Hindi. You
will find that they have small groups
speaking different dialects, and one
tribe cannot understand the dialect of
the other. Then, again, the people of
the plains do not understand any of
them at all. Therefore, in order that
they may not feel separate, in order
that they may not feel that they are
an absolutely separate entity, Hindi
should be taught to them so that they
might get intec touch with other
people and feel that they are one thh
the rest of the people.

There are some other suggestions
which I venture to make. The first is
that the mere giving of land is not at
all sufficient. If you really want to
better the lot of the Scheduled castes
and scheduled tribes, they must be
given manure, there must be arrange-
ments for the supply of seeds to them,
and they must have some implements.
Then, there must be some taccavi
loans so that they can use all these
things.

Paxvpir ALGU RAI SHASTRI: What
about land?

Sarr MAHESH SARAN: Of course,
land is there. But land alone is not
enough. You have to look to the
other things I have mentioned, and
then alone their lot will be bettered
In addition to the giving of the lang,
I have already mentioned about cot-
tage industries. This is important both
for the scheduled castes and the tri-
bals, and unless this is done, it is not
possible to make them financially
sound, because these poor people have
very small portions of land, and that
is not enough to feed the family.’

The provision of medical facilities
to these people has to be given more
attention than it has received so far.
Especially in the hilly tracts we have
dispensaries at great distances from
one another, and so, if possible, these

s



1235 Report of Commis-
sioner for Scheduled
[Shri Mahesh Saran.]
moving dispensaries should be there
so that people who get unwell are
able to get some medicines when these
moving dispensaries go there.

Another important point is the idea
of having separate schools for the
scheduled castes and scheduled tribes.
This must go. This is creating divi-

sion.
Surr N. R. MALKANI: There are
no such schools. I have not seen

them.

Surt MAHESH SARAN: I have
seen them. I do not think our friend
has been all over India and seen all
the schools. So, it is no use his but-
ting in like this. There is a  tribal
school in Manipur. Has he been
there? I speak here with authority,
and when I speak of things, I do not
say things which are not correct. The
main point is that there should be no
schools exclusively either for | the
scheduled castes or for the scheduled
tribes. There must be union of all
castes and the tribals so that you have
a common bond of unity. No section
of the people should feel that they are
separate and different from the rest.

So far as publicity is concerned, I
think that in the tribal areas where
Hindi or English is not understood,
we should have publicity vans show-
ing documentary films so that these
people can have an idea of the things
that are going on in the rest of the
country.

Then, so far as the people who are
working among the scheduled castes
and in the tribal areas are concerned,
especially in the tribal areas, their
pay and allowances must be much
more than others. If this is not done,
there is no inducement for them to
work. I do know, and the Commis-
sioner for the Scheduled Castes and
Scheduled Tribes must have known
of people running away—teachers,
midwives, nurses, etc. They do not
like to stay because we are having the
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same scale of pay everywhere. This
has to be carefully gone into because
if we want people really to stay per-
manently there, this arrangement is
necessary.

MRr. DEPUTY CHAIRMAN: There
are three more people who want to
speak, who are going out of Delhi
and will not be coming back on
Monday. So you have to give them
some chance.

SRt MAHESH SARAN: As I have
mentioned before, the allotment of
money under different heads is not
quite to my liking. I find
that education to scheduled
tribes has Rs, 6,03,07,736 while
agriculture has Rs. 2,22,68,556
and housing has Rs. 13,18,384. This
shows that we are concentrating on
education. I maintain, higher educa-
tion and all technical education are
for few. Agriculture and housing
are for all. Therefore my contention

is that more should be spent on
agriculture and housing.
Sir, T wish to say that I really

appreciate the report and the reports
of the Commissioner and others have
been very illuminating and they
have given us ideas and we feel that
things are going on smoothly. If
some of the suggestions are accepted,
I shall fee! thankful.

@t e oW (fer)
IITET ARG, TET f&Al d A7 WK
Tgd TWT & a8 =R FHIAT qrEd
F gqarg W HT AYHT frar g H
F A AT (9 a3 aF F% 7E
THammdad mwwg fFa e
§ frg a@ gl #1 Feamm &1
w0z A 7T @ g, foe
aeT AT E § % fad
fihT uF I wETE AW E |

gg frare & ag &% 78 Farar war
fr frg @2 § @wrET ®19 Agl



1237 Report of Commis-
sioner for Scheduled

£ FFR0 fFad ghoel &9 aan
T, fraat ¥ arg fRdmargEd qeH
frar mar 1 g9 ew Y Q4T & faa
& foe & 38 segfea g
T E

off it wg auslt (fage) @ g
g garor @ ?

N fen¥t ™ g FAFI
L B G
4 Sraar § 5 aere g seam

F AR FF AER AR ¥ W) §F
g123z el & afey woar @9 F
W 2 A G a9 F O Fgar
g o gfeerat & amifas stam ar afus
ST 9T F T TG I QT § AR
SAFY frdlt Y fagra 7 F1E W A
gE 1 o ot 57 AT A A gfe
S ogueaT SAv A oo & ) mmey
T=El q@ AMA gWr fF Y afew
got wfearsay § qxaT g wa § 6k
T AN FIA ATAT HT T g
FT Y § AR ITF grrars fray e@R
§ gy gxr § ar arardEw F (qrd
a9 ) & o) fard aiEf &1 d@wew &x
UF N A F G A Afeaw Ay
FH GIACTF AG & |

oft g wx Al 0 fagR § ?

st fEmr ow : fage A Wi
mg R ar wr g u faver w3 oAy
T FE WE | gl o farg 9
FT ga57 gAT 2 AR @S & &
B FX T e fmed @ g
W FTWE | § a7 TqmMT AT g
fr ot 4 1  gfem gurew
T OFT gt g v ozl &
g F G 9T 48 39 i @
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feeg @, wmar woowm, AR AN
F fgars oot @=gr ¥ wE FIR
FX A1 IqHT I T @A qEwa g
AEM | FIE T HIS OFT KA FA0AT
s fF SER e & Ao &Y
ST |

Watawzadr © fragad?
N et T @ fage & 43
" 0

st famteir aaw  (fage)
fige daga 33 @)

st e uw A wg S
FT TG AR &

T FAA FEEE A8 &, fwa
agagk & AWz § 39y Ay @
TTF AG ERM | AZ FATGT qAY
fre gwar & a1 ghwol &1 Fear aw
2 Tt & 9« f& I grafas gwimar
AT wifgs gwmar # afas w8
fem S SR S §F IAET g
T ¥ 99 aE Ty FT AT A8Y
fraar @ @9 aF woOAT AW AR gl
TR AET AET ST THAT § | WTTRY AT
&Y & & gur & gfemi A ga T @
FT AIAG qFAT FY GATST 7 HIAY
fretr afa & @re faar &, =
FT fear & | wdm™A A& @ o§Ew
I F FOOT AR 9g TEGT NAAATT HY
g a1 fgrg &Y g, WA ¥ IR WA
¥ forr faw & fear w1, 3fs7 fa-
fooer amex & o SR T F AR
gaTr sfaa @war 1 gt &t
UF O forra AT qEE A g 0
§ 3R QFUM AH AR 1 A
W A FENARTE R W AIMEF
g wad wfasTe A T & gawt
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Fuftaaafigd g\ wfd @=F
FFTLNET HR AT FT AR EATARI
¥ =W AT Tifgg AR oy FE
sedt o famm #X aFar g 5 U
sifFsTet a9 @ & |

AR gMA HAF THL F AT
g f& guT & /g /N AU ARy
HAA A & food ARt A arar
9T ZRATE FeH FTT § M 4 & 74w
AN FIF IR 45 Afeql F aTY weAl-
T FW § °H 33T g 1 93
AT &Y UF ATHST a0 & Wi AT
R q4T a3 FHAY fqam
¥ s S@N & FIC0 S A
q3q AL 9gAl 94 § | Wiwd &
g q 7 (g sw@r § 5 =
wedt ®1 F & fod qur wEfaen
FW & 9 g7 wF (9% & 05 @
FRa F TS F fEAr smwo S
gftomt &Y ¥ Far FT qF W FEAT
FTYIAF q@ ®F W@ A @&
% | ¥ 79 [y ufaF W@ OFH |

Mgr. DEPUTY CHAIRMAN: Shri

Raj Bhoj.

ot dto gAe TWAN : WF F9
zrew  SOTAT AN |
ot gaeamnfr @ z@ fre )
st gRo USWIS : @@ faaR
i 47 grr ) ag aga ast e &

Mr. DEPUTY CHAIRMAN: Then
you speak on Monday. Shri T. Bodra.

‘Surt T. BODRA: Mr. Deputy Chair-
man, 1 thank you very much for gi_ving
me this chance to express my Views
on the report of the Commissioner of
Scheduled Castes and Scheduled Tribes
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going to be abgent on Monday and if

you had not given me this chance, I

would have missed the discussion for

at least one year and so I am very

thankful to you.

To my mind much tribute can be
paid so far as the award of Govern-
ment scholarships are concerned—the
post-matriculation scholarships. Be-
cause of the Government of India’s
scholarships, many of the girls who
had left studies after matriculation,
again resumed their studies. They
were married and some of them have
also become widows and they again
resumed their studies and they passed,
I1.A., B.A, and they are now graduates
and they are much better in life than
what they were in the past years. So
my highest and deepest gratefulness is
towards the Government of India in
respect of only one policy and that is,
the award of Government of India
scholarships to Scheduled Castes,
tribes and backward classes.

So far as the work of the Commis-
sioner, the Assistant Commissioners,
the Secretary of the Welfare Depart-
ment of the State Government, the
Divisional Welfare Officers and the
Adivasis Welfare Officers. Harijan
Welfare Officers etc. are concerned, at
least from my experience of the State
of Bihar, I don’t think I will be able
to give or even put in a single good
word. I do not want to hesitate in
speaking out on the floor of the House
that when Shri Shrikant, the Com-
missioner for Scheduled Castes and
Scheduled Tribes and the Backward
Classes visited Ranchi, we were invit-
ed to the Circuit House to discuss
things with him. But at whose invi-
tation was that? It was not at the
invitation of Shrikantji. It was not at
the invitation of the Commissioner for
Scheduled Castes and Scheduled Tribes
and Backward Classes appointed by
the Government of India, who is res-
ponsible to the Home Ministry. It was
at the invitation of Shri Narayaniji,
the Sanchalak of the Adimjati Seva

und Backward Classes. I myself am | Mandal, Ranchi which is a non-official
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agency. It is a non-official agency
which gets Rs. 10 lakhs both from the
Government of India and from the
State Government. I do not like to see
the Commissioner for Scheduled
Casles and Scheduled Tribes and the
Buckward Classes, appointed by the
Government of India and who is res-
ponsible to the Home Minister being
at the beck and call of a man like
Shri Narayanji. Take the case of the
Assistant Commissioner who is posted
at Ranchi. He wastes his time on flat-
tering the Sanchalak of the Mandal

I241

Mgr. DEPUTY CHAIRMAN: Do not
make personal attacks on persons who
are not here to defend themselves.

SuHrr T. BODRA: Sc far as the non-
official agencies are concerned, the hon.
Minister is here and if he wants to
know what I am speaking when refer-
ring to this Adimjati Seva Mandal,
he can see the cuttings from papers
liks The Search-light, or the “Indian
Nation”, also the report of Mr. M. M.
Choudhuri, Secretary of the Congress
Organisation. He can see what Mr.
Chroudhuri has got to write.

So far as I have been able to judge
the work of these Assistant Commis-
sioners, what I have found is that they
inspect the grain golas when they go
out on tours. They inspect these grain
golus that are located on the road-side
and whatever improvements or
changes strike their minds, instead of
pressing for them, they make a sort
of grievance of it and say that_this
thing should have been done and that
thing should have been done, but they
are nol being done, and so on. That
parl of the duty is being performed
by Members of Parliament and the
Members of the State Assembly. The
duty of the Commissioner and the
officers under him, the duties of the
Assistant Commissioner should be to
go about and see whether the money
that has been sanctioned by the Gov-
ernment of India as well as by the
State Government for the welfare of

the scheduled tribes and the scheduled !

castes and the backward classes, the

|
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sums that are allocated for their wel-
fare, are being honestly spent and
their policy implemented in all the
branches of activities, They should see
whether in the schools they are allow-
ing any scholarships. I am told that
the State Government of Bihar has
laid down that every year so much
money should be given to scheduled
caste, scheduled tribe and backward
cluss children in classes 1 to 11 as
schiolarships. But they are not award-
ed and in most cases the scholarships
and the money for them lapse. I have
put several questions and on several
occasions the answer was not given on
the ground that these are State ques-
tions which we cannot agitate here on
the floor of this House. So the duty of
the Assistant Commissioner should
have been to sit upon the Secretary
of the Welfare Department of the
State Government. Just now the hon.
the Deputy Minister, Shrimati Violet
Alva said that most of the task is left
to the State Government. When most
of the task is left to the State Govern-
ment, it is the duty of the Assistant
Commissioner who is appointed under
the Commissioner for Scheduled Castes
and Scheduled Tribes, to sit on the
Secretary of the Welfare Department
of the State Government, whether it
be in Bihar, Bengal Orissa or Madras,
or anywhere else. Unless the Assistant
Commissioner sits upon the Secretary
of the Welfare Department in every
State, whatever amount may be sanc-
tioned by the Government of India or
by the State Government will not be
utilised honestly for the purpose they
are intended. Our grievance is not
against the Government of India. The
grievance of the people who belong to
the scheduled castes, the scheduled
tribes and the backward classes is not
against the Government of India. We
are so very grateful to the Govern-
ment of India, We have got these facts
and figures showing how so many
lakhs of rupees have been allocated
for the welfare of these people. But
what we actually want is not only the
allocation of the funds for the amelio-

ration and the welfare of these people,
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but when the Government of India has
appointed so many officers, they have
to see that the benefit of that money,
the benefit of all those funds does
reach the tribal people, that the bene-
fits do reach the scheduled castes, that
the benefits reach these people of the
backward classes. Unless these bene-
fits reach their hearths and homes, the
mere allocation of these funds would
mean nothing to these people. For
example, in the case of Bombay and
Madras, education is free right from
class 1 to class 11, right up to the
matriculation class. But in Bihar
although the Members of the Assem-
bly belonging to our Party have been
pressing upon the Chief Minister and
also on the Secretary of the Welfare
Department, that education from class
1 to class 11 should be made free, and
there was—if I understand it correct-
ly—some correspondence between the
Government of India in the Home
Ministry and the State Government,
ultimately, the State Government of
Bihar dropped the idea. And the con-
sequence is that we are neither getting
the scholarships from class 1 to class
11, nor many of the scheduled castes
and the scheduled tribes students, from
ages 4 or 5 to about 14 or 15, get the
benefit of education. And you know,
Sir, it is only educated people who can
be most effective people,

Coming back to my criticism of the
work of the Assistant Commissioners,
I would like to point out that there
are so many Community Projects and
N.E.S. blocks and other blocks in our
areas, especially in the areas which
have been predominantly inhabited by
the scheduled tribes. But it is rather
very sad to see that many of the sche-
duled tribe girls are being seduced
and are being abducted; they are
being kidnapped by people who are
immoral in character and sometimes,
by officers who are posted in the
N.E.S. blocks and the Community
Projects.

Tue MINISTER or STATE IN THE
MINISTRY or HOME AFFAIRS
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(SHrI B. N. DaTtar): Let the hon.

Member be careful about the general
statements that he is making. I can
understand some instances here and
there; but not all officers, a whole
class of people.

SHrr T. BODRA: Well, I can tell
the . ..

Mr. DEPUTY CHAIRMAN: Mr.
Bodra, you are making very serious
allegations. If you can give any
instances please bring them to the
notice of Government. You should
not make general remarks like that.

Surr T. BODRA: All right, Sir.

Mr. DEPUTY CHAIRMAN: Please
withdraw those remarks; otherwise 1
will have to get them expunged. You
should not make allegations like that.

SHri T. BODRA: The names of the
places and things like that are at the
back of my mind. But if you think, I
should not have made those remarks,
then I withdraw them.

Mgr. DEPUTY CHAIRMAN: All
right. They are withdrawn.

Surr T. BODRA: What I was going
to say is . . .

Mr. DEPUTY CHAIRMAN: When
an hon. Member makes an allegation,
he should take full responsibility for
it. If you have any particular
instances, please bring them to the
notice of the Government and they
will make endquiries. You should not
make general attacks like that.

SHrr T. BODRA: Only one particu-
lar place I have in my mind.

Surr B. N. DATAR: And from one
particular case he is generalising.

Mgr. DEPUTY CHAIRMAN: One
swallow does not make a summer.

Surt T. BODRA: True, Sir.

Mr. DEPUTY CHAIRMAN: And
you should not make such drastic
observations.
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Surt T BODRA I am very sorry if
my statement had created the impres-
sion that such things are happening
m all places That 1s not so So I
withdraw that part of my observations

What I was actually driving at was
that the Assistant Commissioners who
have been posted i our part of the
country, when they go out, they should
see not only the grain golas that are
located on the road-side, but they
should also see whether the labourers,
especially the women labourers in the
factories and industrial concerns, are
being employed after sunset and before
sunrise If again I am to quote
mstances, 1 can quote them
They should also see that tribal
girls are not molested in the Com-
munity Projects and in the National
Extension Blocks round about Ranchi
They should see that the scholarships
from class 1 to the matriculation are
being awarded by the State Govern-
ment of Bihar regularly and that the
amounts do not lapse I was com-
menting upon the work of the Assis-
tant Commissioner who 1s posted at
Ranchi What I was saymng was that
simple allocation of funds by the State
Government or the Government of
India does not do us much good Un-
less the funds are made to reach the
hearths and homes of the tribal people,
such allocations are futile to a very
great extent

My next submission would be this
This subject 1s under the Home Minis-
iry and as I have already submitted
at the very outset, we have got no
grievances against the Government but
to be more vigilant and to see that
the money which 1s being spent in the
name of welfare 1s actually and really
spent for their welfare, 1t would be
better that a special Minister 1s
appointed 1n the Home Ministry to
look after the scheduled castes and
the scheduled tribes and the backward
classes There should be a special
Minister who would be exclusively
meant for this work

Lastly, Sir, T have to urge this point
When so many Assistant Commis-
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sioners are being appointed, I would
be grateful to the Government if the
case of the scheduled tribe candidates
could be considered favourably After
all, all the appointments we have had
so far have been from—at least mostly
from—the scheduled castes and the
backward classes excepting for one or
two from the scheduled tribes 'The
advantage that we shall derive from
appomnting scheduled tribe candidates
as Assistant Commissioners 1n the
regions predominantly inhabited by
the scheduled tribes 1s that these
Assistant Commussioners would be
actually interested in the welfare of
the tribes They know the language,
they know the culture and they are
acquainted with the grievances which
are deep-seated and deep-rooted 1n
their homes and minds

tow wE omA (fer) -
On a point of order, Sir frq awg
g Figw st F mfeardy sefea
F AR A S o G gqr sd@
T & FNd R O 7w fEw
farar ar f fagre 9 gfeamt & g7 s
fd ey & 4 owadr g, ag @ewe
g T & AR TN AN g A
AMGT AT 1 AGT 5T TG AT A0S
T A S & o aw A oEw aw
A A FE g Tafed 4 umgm
5 o 9= amw S & wioo § o
TAT A FE TS Y #T SHF oFAAS
foar ot S sy s SRy O
F WM ¥ ag ww e famm s
fraq =W #g1 @1 B “gheat &
ERUE I VU LS o E T
TEATG AL AgAAaTg fF S
wmw § ¥ ag g ger famn s
arfgd |

Mr DEPUTY CHAIRMAN: You
cannot make a speech, Mr Yajee,
especially after his speech 15 over, you
cannot raise a point of order

Pror A R WADIA (Nominated)-
Mr Deputy Chairman, I have nothing
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but congratulations on the splendid
report that has been placed before us
and we have to congratulate ourselves
that we have got a very sympathetic
and able Commissioner to look after
the interests of the scheduled castes
and the scheduled tribes. In the pre-
vious report he used to complain of a
certain lack of co-operation from the
various State Governments and I think
from this report we can judge that
things are better though even in this
report he does give expression to his
regret that most of the State Govern-
ments have still no planned pro-
grammes that they could have framed.

There is another small matter t{o
which I should refer before I pass on
to the main items and that is the use
of the term “ex-criminal tribes”. I
think the Commissioner himself says
that these ex-criminal tribes are better
described as “de-notified communities”.
If so, it is better to use this term
because when the Government of
India has thrown out of the front door
the word “criminal”, it is no use try-
ing to bring it back by the back door
by using the term “ex-criminal”.

Coming to the problem of the sche-
duled castes, I am glad to find that
the Commissioner has attached a
certain amount of importance to the
Seminar on casteism and removal of
untouchability which was held in Delhi
nearly two years ago. I am glad about
it because I had something to do with
it; the working paper was prepared
by me and several useful recommen-
dations were made by that Seminar.
One thing has taken me by surprise
and that is the first conclusion. I do
not know how it has crept in but,
knowing as I do the minds of the
people who worked the Seminar, there
seems to be something wrong with the
conclusion that the caste performs
certain several useful functions and so
long as these functions will not be
performed by some other agencies,
caste will not disappear. 1 think there
is something wrong with this state-
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ment. So far as I can see, whatever
utilities caste might have had in the
ancient years, ap the present moment,
1t has absolutely no usetul function
to - perform. It is as wuseless as an
appendix in the human body and on
page 184, Pantji himself is quoted as
saying, “...caste was a pernicious and
disruptive force which had introduced
the element of compartmentalism and
sectionalism in society. What we wit-
nessed in India was the sad spectacle
of man’s inhumanity to man. Caste
had eaten the vitals of our society; it
continued to blight our relation with
one another”. In view of this, to say
that caste will continue to exist so
long as certain important functions are
performed by it is very misleading and
I am very sorry it has found a place
in this report.
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Sur1 GOPIKRISHNA VIJAIVAR-
GIYA (Madhya Pradesh): Is that the
conclusion of the Seminar?

Pror. A. R. WADIA: 1 doubt whe-
ther it is the conclusion of the Semi-
nar.

Surr GOPIKRISHNA  VIJAIVAR-
GIYA: I agree with your view.

Pror. A. R. WADIA: I shall not be
here on Monday and whatever little
I have to say, I have to finish to\day.

Well, Sir, the only useful thing that
is performed by caste today is at the
time of elections and I think the
sooner that function is ended the
better for the elections and for our
democracy. There are other recom-
mendations of the Seminar which are
very useful and which are praised by
the Commissioner. One is that there
should be no segregation of harijans
in villages and that there should be
no sub-castes amongst the harijans
themselves. I think this is a very im-
portant point to remember. When we
plead for the removal of untouch-
ability, we do it in the name of the
sacredness of human individuality and
if the harijans want to be respected,
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they themselves, have to respect one
another whatever be the sub-
castes to which they belong. Perso-
nally, as Director of Education in My-
sore State, I had some very bitter ex-
perience of the intensity of caste feel-
ing among the harijans themselves
against one another. That should go;
the non-harijans cannot help them in
this respect. They themselves will
have to rise to the occasion and
appreciate the importance of their
own people.

1 welcome the suggestion that the
municipalities should be compelled to
provide quarters for their conservancy
staff and the Commissioner has the
courage to make a very interesting
suggestion on pages 215—16 whereby
he throws the responsibility on each
householder to collect the refuse
which could be taken away by the
sweepers from the houses. I am
afraid this will raise a howl of pro-
test in the different houses but I do
admit that there is some logic be-
hind it and I do admit that the best
solution would be to have flush
latrines. For example, in Bombay we
have done away with this problem of
sweepers carrying the refuse which
used to be an eye-sore in the days
of my childhood but probably in
small towns it would be difficult to
carry out this reform. And till this
reform is carried out sweepers will
be needed. There is a very pregnant
sentence in one of the novels of
Mulk Raj Anand where the untouch-
able hero is made to say, ‘we are
looked upon as unclean because we
keep others clean’. That is a very
important sentiment which we, who
pride ourselves as belonging to the
highet castes, should remember,

Well, Sir, the problem of land
again is a very important problem
{or “the Harijans as for the others and
the distribution of land is a very
important necessity. The possibilities
of Bhoodan movement are there and
it should help us., .

an VO™ o
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One little sentence on page 22 dis-
turbed me and that is that the dev-
dasis still exist in Bombay. Now,
devdasis have certainly been abolish-
ed as an institution by law and how
this continues to exist is a matter of
surprise to me and I think this pro-
blem requires looking into and the
Commissioner is wise in suggesting
that a special enquiry should be
made as to how these women are
recruited from the depressed classes
to become devdasis.

Coming to the problem of scheduled
tribes, I do not think Mr. Sinha was
correct in saying that the Govern-
ment is attaching more importance
to the scheduled castes than to the
scheduled tribes. 1 think the Gov-
ernment is extremely fair in this
respect. In fact if you look at the
figures you will find that they are
spending much more on the scheduled
tribes than on the scheduled -castes.
But there is a very big difficulty in
dealing with the scheduled tribes and
that difficuity is that they are living
in far off places, very difficult of
access, so that naturally the Govern-
ment officials try to avoid visiting
them as much as possible and these
people are left to themselves. There-
fore the problem of dealing with
them is much more difficult. Of
course, in one respect the position of
the scheduled tribes is far far superior
to the scheduled castes. 'The sche-
duled tribes have after all enjoyed
freedom. They have been free indi-
viduals. They may be poor, they may
be backward from other standpoints
but still they have enjoyed a certain
amount of freedom and we have to
see that they do not lose that sense
of freedom. Therefore again I con-
gratulate the Commissioner on insist-
ing or - recommending that there
could be no standardised pattern of
schemes so far as scheduled {ribes are
concerned. The main difficulty of the
scheduled tribes is that they are ex-
ploited by forest contractors and it
fe tha Aty of (the Governments to
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see that outside labour is kept out as
much as possible and the monopoly
of minor forest produce is recom-
mended for the benefit of the sche-
duled tribes. Forest Labour Co-
operative Societies are encouraged
and should be encouraged to  bring

about a better state of affairs.
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The education of the tribals is a
very difficult problem. Tribals are
not concentrated in villages but they
are scattered over wide areas which
makes their education much more
difficult—the establishment of schools
for example—and therefore the start-
ing of ashram schools is a very wel-
come experiment which enables the
students, the young pupils, to come
together and stay in a particular
place. It was suggesied that there
should be no special schools for
scheduled tribe people and for sche-
duled caste people; it looks all right
in theory. I personally as an educa-
ticnist would certainly welcome
schools where students of all com-
munities are admitted, but there are
conditions in which these special
schools have a place and in scheduled
tribe areas which are practically in-
habited only by the scheduled tribes
such schools are inevitable and you
cannot keep them away. I am glad,
Sir, that the tribals are coming up
in education. There are several gra-
duates, of course male graduates,
from tribal areas from my own insti-
tution and last year two lady stu-
dents from the tribal areas passed
out and now they are working in the
tribal areas, thanks to the encourage-
ment given by the Commissioner for
Scheduled Tribes. But the main diffi-
culty is of producing the right type
of teachers, and this problem has been
taken up by the Government of India
in right earnest. Training centres for
different types of works have been
started and I am very happy to say
that the Tata Institute of Social
Sciences is interested and giving its
help in organising such centres. I
am also very happy to see that the
Government of India have come to
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realise that officers who are working
in the tribal areas and with the tribal
people need a special kind of train-
ing. The ordinary LA.S. officer, how-
ever efficient he may be, may not be
quite a success in the Scheduled
Tribe area. It requires a certain
method of approach, a certain sympa-
thetic understanding, a certain appre-
ciation of the history and back-
ground of these tribal people and it
needs a certain knowledge of anthro-
pology and sociology and 1 am glad
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that the Government of India has
sanctioned a scheme whereby the
different State Governments have

been called upon to select certain
officers who are working in the tribal
areas to be trained for this purpose.
At the present moment as many as
20 such officers are receiving one
year’s training in the Tata Institute
of Social Sciences which means that
the Government is fully alive to the
requirements of these people, and that
they are prepared to do whatever
they can for their uplift. When I
use the word ‘uplift’ I have to utter
a word of caution. Let us not inter-
pret ‘uplift’ in terms of what we
consider to be good ourselves. After
all, they have got their own indi-
viduality, their own ideas, their own
culture, which requires encourage-
ment, which requires a certain
amount of fostering. Let us not try
to change them artificially into car-
bon copies of ourselves simply be-
cause we consider ourselves to be
very superior, very important people.
I know that in course of time they
themselves might imitate us and I
see an amusing incident mentioned in
the Report itself of a Toda who has
got rid of his beard. It was almost
inconceivable a few years back at
least that a Toda would get rid of
his beard; today he has. It was al-
most inconceivable that the Todas
would have modern houses but I find
from the Report that a certain Toda
has built a modern house. I am glad
of that. This sort of acculturisation
is inevitable but it must grow natu-
rally; it must come from the people

themselves. They must not imagine
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ing or certain types of living which
alone are good; they should not feel
that some custom is forced upon
them by the so-called superior peo-
ple. When they become educated
they will themselves begin to appre-
ciate what is good for them and if
they feel that a certain type of life
is Dbetter than their old type, they
will change. I am sure a hundred
years hence the tribals as they exist
today certainly will not exist.

AN Hon. MEMBER: They will all
die out.

Pror. A. R. WADIA: No, no. They
are not going to die out. Certainly
not. Why should they die out, mil-
lions and millions of them? But they
will be amalgamated into the society
at large. They will be acculturised
just as Red Indians have been in
America or for example the Maoris
in New Zealand. The same sort of
thing is going to happen in India.
We do not want the continuance of
the tribals merely as museum speci-
mens or as subjects of study for the
anthropologists from the West or
from our own country. Let them
develop. When the time comes they
can imitate us; they can amalgamate
with us; they can inter-marry with
us and they can grow without being
self-conscious as an independent
community.

One thing more about the denoti-
fied communities. That is a com-
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paratively easier problem because the
denotified communities were criminals
not perhaps by choice but by neces-
sity. They were economically back-
ward but now it is possible for them
to be converted into good citizens and
I find that the Uttar Pradesh Govern-
ment has founded a colony at Bhat-
puram which has converted these
people into honourable and respect-
able citizens. Now, I should like
that the Mewar Bhil Corps should not
be abolished for want of finances as
has been hinted at in this Report. It
is a very famous crops and the Bhils
are strong individuals. They should
be encouraged to join our army and
to become good soldiers. The same
thing applies to all other scheduled
castes and scheduled ftribes. Let
them enrol themselves in the Indian
armed forces where they will come
more directly into contact with the
people of other communities, where
they will develop an esprit de corps,
where they will develop a love for
India and prove themselves to be
genuine children of India.

Mr. DEPUTY CHAIRMAN: The
House stands adjourned till 11 a.m.
tomorrow.

The House then adjourned
at six minutes past five of
the clock till eleven of the
clock on Friday, the 23rd
August, 1957.



